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Shri T M Vijay Prasad, PCS, representing the petitioners present. Counsel for
respondents present. We have heard the matter in part. However, during the
course of arguments, counsel for respondents has given his suggestion that there
is a chance for settlement. Keeping in view the submissions, the counsel for
respondents is directed to file a memo giving the outlines of the proposed
compromise by serving a copy to the other side by 28.02.2017. Thereafter the
petitioners will file their response within a week's time. The matter is adjourned

for further proceedings. Put up on 10.03.2017 at 10.30 A.M.
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(Ch. Md. Sharief Tariq) (K.Anantha Padmanabha Swamy)
Member (Judicial) . Member (Judicial)




